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IN THE COURT OF JUDICIAL MAGISTRATE, FIRST CLASS,

LAKHIMPUR, NORTH LAKIHMPUR

MISC. CASE 02/2018

(U/S 125 CrPC)

PETITIONER :    SMT. THUNUMONI BORAH PHUKAN

-Vs-

RESPONDENT:      SRI PARAMANANDA BORAH

DISTRICT : LAKHIMPUR, 

                           NORTH LAKHIMPUR

PRESENT : Sri Jayanta Kumar Saikia, AJS

 Judicial Magistrate, First Class
       Lakhimpur, North Lakhimpur

ADVOCATE FOR THE PETITIONER:  Sri B. Buragohain

ADVOCATE FOR THE RESPONDENT:  Sri Jayanta Borah

       Sri Babul Gogoi 

PW EVIDENCE RECORDED ON      :   03.07.2018, 01.11.2018, 

                          24.12.2018, 07.02.2019

DW EVIDENCE RECORDED ON     :    03.05.2018, 06.05.2019

                09.05.2019

               ARGUMENT HEARD ON                   :    10.05.2019

               JUDGMENT DELIVERED ON             :   10.05.2019

                                            

JUDGMENT

1.  This  is  an  application  filed  by  Smt.  Smt.  Thunumoni  Borah

Phukan (herein-after called as First party) u/s 125 Cr.P.C. claiming

maintenance for her minor son, namely, Sri Sudipta Kr. Borah (12

years)  from Sri Paramananda Borah (herein-after called as second

party).
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2. The petitioner’s case in brief is that she is married to the second

party in the year 1998 as per social customs and rituals and she

had begotten two sons out of this wedlock. Out of these two sons,

the younger one is a minor (11 years) and a student. The second

party works at SSB and he is  posted in many places out of  his

home district. As her husband i.e second party reduced his visit to

his home from his work place, the first party/ petitioner inquired at

his work place and found that the second party took leave from his

work place stating that he is going to visit his home. Due to which,

she  had  suspicion  that  the  second  party  is  maintaining  illicit

relationship with other woman. When she inquired the same to the

second party,  the  second party  started quarreling  with  her  and

subjected her to physical and mental torture. Due to this dispute,

their relationship deteriorated. It is further alleged that when she

withdraws money from their joint bank account, the second party

scolded  her  in  filthy  language  and  on  his  visit  to  his  house,

subjected her to torture. Now, as she failed to withdraw the money

from the joint bank account and the second party is not providing

any  maintenance,  hence,  she  instituted  this  case  praying  for

maintenance to herself and her minor son, Sri Suditra Kr. Borah.

3.  The  second  party  has  appeared  on  receipt  of  summon  and

submitted  written  statement  vide  petition  no-731  dated  12-03-

2018. The second party inter-alia denied the averment made in the

complaint  petition.  As  per  his  averment  made  in  the  Written

Statement, he admitted that the first party is his lawful wife and

two of his sons are staying with the first party. It is also admitted

that the youngest son is a minor of 12 years old and a student of

Class-VII.  He has also admitted that  he is  an employee of  SSB,

working presently at Sonitpur. The second party also averred that

his old ailing mother and unmarried sister is dependent on him.

The second party is suffering from diabetics and he is also suffering

from diseases relating to kidney, liver spleen etc. He has met with

a  motor-cycle  accident  in  the  year  2012.  For  which,  he  has  to

spend Rs.20000/- to 25000/- in his treatment. He has denied the
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allegation made by the first party that he has illicit  relationship

with other woman. He admitted that he cannot frequently visit his

home due to his health and job hazard. It is also alleged by him

that  on  instigation  by  the  first  party,  his  elder  son  physically

assaulted him at 10:30 pm on 08.11.2017 and he has lodged GR

Case No-3304 of 2017 under section-120(B)/325/34 of IPC. It is also

submitted by him that his PMSP, ATM card, Passbook, Cheque Book

are with the first party and the first party is withdrawing money

from SBI Account No-30733061842, Bihpuria Branch from the year

2007. Due to the behavior of the first party and their eldest son,

the second party has decided to stay away from his house. From

the  Written  Statement,  it  is  found  that  second  party  has  no

objection to maintain his younger son. But, he submitted that the

first  party  is  not  entitled  for  any  maintenance  as  due  to  her

behavior, he has to stay away from his house. Hence, he prayed to

pass necessary order in this case. 

4. In due course of hearing, the first party has adduced evidence of

herself as PW-1, her elder son, namely, Sri Samujjal Kankan Borah

PW2 and her younger son, namely, Sri Sudipta Kr. Borah (PW3).

The 2nd party adduced evidence of his younger sister, namely, Smt.

Pranali Borah as DW1, his haribhokot, Sri Nakul Changmai as DW2

and himself as DW3. 

5.  I have heard both sides and perused the material on record.

POINT FOR DETERMINATION:-

Whether the first party and the minor son of the first party

is entitled for   maintenance from the second party and if

yes, from when and what will be the quantum?

DISCUSSION, DECISION AND REASONS THEREOF
6.  From  the  pleading  of  both  the  parties,  it  is  found  that  the

admitted facts between the parties are: (1) the first party is the

lawful wife of the second party; (2) They have two children out of

this  wedlock.  It  is  also  found  that  the  elder  son,  namely,  Sri
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Samujjal Kankan Borah is a major and he is married. The younger

son is of the age of 12 years and his name is Sri Sudipta Kumar

Borah. (The second party stated in his testimony that he is willing

and ready to maintain his younger son.) (3) The second party is

working at SSB and staying at his work place i.e Tezpur. The first

party and her sons are staying at Simoluguri, Lakhimpur. 
7. The contesting claims between the parties are: (1) The first party

is  alleging  that  the  second  party  is  not  providing  her  any

maintenance and she could not able to withdraw money from her

joint bank account. The second party has denied the said allegation

stating that his PMSP, ATM card, Passbook, Cheque Book are with

the first party and the first party is withdrawing money from SBI

Account No-30733061842, Bihpuria Branch from the year 2007, (2)

The first party is alleging that the second party does not use to visit

her house in holidays and on inquiry, she found that the second

party has taken leave from his job but does not visit her, so she has

doubt that the second party is maintaining illicit relationship. The

second party denied such allegation and stated that he is diabetic

patient  so  it  is  not  possible  on  his  part  to  maintain  any  illicit

relationship.  According  to  him,  his  eldest  son  assaulted  him on

instigation of the first party, so he does not use to frequently visit

his house. 
8. To substantiate his claim, the first party has adduced evidence of

three witnesses,  i.e.,  PW1 is  the  informant  herself,  PW2 is  her

elder son Sri Samujjal Kankan Borah and PW3 is her youngest son

Sri Sudipta Kumar Borah.  The second party adduced evidence of

three of his witnesses, i.e., DW1 is his sister, namely, Smt. Pranali

Borah, DW2 is his friend, namely, Sri Nakul Changmai and DW3 is

the second party himself in support of his plea. 
9. Now,  let  us  decide  the  reason  due  to  which  the  relationship

between the parties turns sour. In the pleading and in her evidence

of the PW1, the PW1 alleged that she has doubt that the second

party  has  illicit  relationship  with  other  women  and  due  to  this

reason they have some disputes. It is also stated in her evidence

that due to the illicit relationship of the second party, the second
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party subjected her to physical and mental torture. It is found from

her evidence that she has not lodged any criminal case against the

second party apart from this case. Neither the first party adduced

any evidence to support her claim that the second party is keeping

any illicit extra marital affair nor her evidence reveals with whom

the second party is keeping an illicit relationship. 
10. From the evidence of PW3, i.e., their youngest son, it is found

that the quarrel took place between his mother (first party) and the

second  party  regarding  where  the  second  party  has  spent  his

holidays.  He  has  also  admitted  in  his  cross-examination  that

whenever his father visits him, he brings Horlicks, books etc. for

him. 
11. The PW2 is her eldest son and in his examination-in-chief, he

has not deposed that his father has any kind of illicit relationship.

As  per  his  evidence  that  his  father  spent  his  holidays  in  some

undisclosed  locations  and  on  being  enquired  by  his  mother/first

party, the second party used to quarrel with him. His evidence also

disclosed that he is a married man and he is living at the house

constructed by the second party along with his wife. Now, from the

evidences PW-1, PW-2 and PW-3, I found no solid material which

prove that  the  second party  is  maintaining an illicit  relationship

with some other woman. Even, the first party’s evidence reveals

that she has suspicion about it. Having a suspicion does not prove

her case that the second party is maintaining an illicit relationship.
12. Coming to the plea of the second party, that he was assaulted

by his son (PW-2) on instigation by the first party (PW-1) due to

which he is not willing to visit his house, it is found that in his cross-

examination,  PW-2  stated  that  on  8th November,  2017  at  night,

there was a quarrel took place in his house. It is admitted by the

PW1 (  first  party)  too  in  her  cross-examination  that  the  second

party has lodged a police case bearing GR Case No.3304/17 under

Sections  120B/325/34 of  the  Indian Penal  Code against  the  first

party  and  her  eldest  son,  i.e.,  PW2.  Though  there  is  no  such

mention in  the pleading,  but  this  fact  is  averred by  the  second

party in his pleading i.e WS that he lodged GR Case No.3304/17
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under Sections 120B/325/34 of the Indian Penal Code against the

first  party  and her  eldest  son.  As  per  the  evidence of  DW3/the

second party that on 8th November, 2017 in that house his eldest

son (PW2) assaulted him on his nose and he lodged a case on the

next date fixed. Though DW-3 , the second party,  was subjected to

lengthy cross-examination, the 1st party could not elicit anything to

dislodge his plea and his evidence remains consistent with his W/S

that he was assaulted by his eldest son and due to which he avoid

to visit his house. 
13. Moreover, from the admission of PW1 in her cross-examination

that the second party lodged a case against her and her eldest son,

it  is  found  that  the  claim  of  the  second  party  inspire  more

confidence that  on that day some unwanted circumstances took

place in their house due to which the second party is reluctant to

visit his house after that. 
14. Now from the evidence of both the parties, it is found that the

relationship  between  the  first  party  and  the  second  party  has

deteriorated to an extent that it is not possible for them to stay

together under the same roof. It is also found that though the first

party has alleged that the second party has illicit relationship with

various women, but no positive evidence can be adduced by the

first  party  in  this  regard.  Though  the  second  party  (DW3)  was

subjected to a lengthy cross-examination, but nothing material in

this connection can be elicited.  It  is already established that the

second  party  has  already  registered  a  police  case  against  his

married son and the first party under Sections 120B/325/34 of IPC

and the preponderance of probability is in his favour that he is not

visiting his house due to the unwanted situation took place there in

with  his  eldest  son.  But  from  the  evidence  on  record,  there  is

nothing  to  held  that  due  to  instigation  of  the  first  party  that

incident occurred as there is nothing on record that regarding the

role  played  by  her  in  the  incident  took  place  at  10  pm on  8th

November, 2017.
15. The second party  is  working  as  Head Constable  GD in  SSB

having salary of Rs.54,000/- and he is staying at his work place at
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Tezpur, Sonitpur. Regarding the claim of the 2nd party that that the

first party and his son is withdrawing money from his joint account,

PW-1 ( first party) has also admitted that her son has withdrawn

Rs.20,000/-  in  the last  month,  i.e.,  October,  2018 from the joint

account cheque issued by her. 
16. Regarding physical condition of the second party, the PW1 (first

party) admitted in her cross-examination that her husband (second

party) is an ailing person and he met with an accident in the year

2012. PW-2 stated that he heard from his father that his father is a

diabetic patient but he does not belive it. It is also found from his

evidence that he does not visit his father (second party) even after

the hearing about the accident. It reflects the apathy of the PW-2

towards his father and his mother (PW-1) admitted  in her cross-

examination that her husband has to spend huge money for the

treatment  of  the  injury  he  sustained  in  the  motor  accident.

However,  she  does  not  know  the  quantum  of  his  medical

expenditure. It  is also found from the cross-examination of DW-3

that the first party visited Tezpur and transferred their joint account

to  Bihpuria  and  hold  the  account  at  that  time  when  he  was

admitted  at  Excel  Care  Hospital,  Guwahati  from  27.04.2018  to

30.04.2018.  DW-2  also  stated  that  when  the  second  party  get

admitted in Hospital, his sister takes care of him and 1st party and

her sons never visited him. It is stated by the DW-2 that when 1st

party and 2nd party  were in good terms at that time 1st party used

to take care of her husband and the accident took place when they

were in good terms. But the PW-2 himself deposed he never visited

his father when he was admitted in the hospital due to the serious

injury he sustained in that accident. So, the aforesaid facts reflect

the apathy of the first party towards the second party when her

husband was admitted in  the hospital  for  his  treatment,  at  that

time she has hold his account. In such situation, I am of the opinion

that in absence of any positive evidence from the first party that

the second party has any kind of illicit relationship with any woman

then the behaviour of the first party itself is also a reason due to
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which the second party is staying away from the house, which is

constructed by himself. But from the evidence on record, there is

nothing  to  held  that  due  to  instigation  of  the  first  party  that

incident occurred as there is nothing on record that regarding the

role  played  by  her  in  the  incident  took  place  at  10  pm on  8th

November, 2017. It is an admitted fact that the first party has also

the legitimate lawful wife of the second party, hence, I consider the

second party has to pay a maintenance amount to the first party

and his minor son, i.e.  Sri Sudipta Kumar Borah.
17. In his evidence the DW3 / second party has submitted that in

each month he has to spent around Rs.25,000/- for his treatment.

The  DW3  also  stated  that  he  has  spent  around  Rs.31,00,000/-

(thirty  one  lakh)   for  his  treatment.  It  is  also  found  from  the

evidence  of  DW-1  that  evidence  that  he  had  met  with  a  road

accident on 5th September, 2012 at Sonamati, Nalbari on duty. He

had serious injury in his whole body. DW-3 also stated that there is

fracture  in  his  sculp.  He  was  in  coma  in  GNRC for  6  days.  He

suffered for six months. Till date, his kidney, heart, spleen, liver are

damaged  and  he  is  undergoing  treatment.  He  is  suffering  from

Diabetes since October, 2000. He is taking insulin twice a day. He is

going  to  Chennai  for  cardiology  and  nephrology  treatment.  His

evidence is found consistent and the 1st party cant dislodged his

testimony though he was subjected to lengthy cross-examination.

The second party also submitted medical document Exhibit 2 (1) to

Exhibit 2 (24), Exhibit 3 (1) to 3 (41), Exhibit 4 (1) to  Exhibit 4 (13)

in this regard. Some of these documents are not admissible and not

exhibited as per law. On perusal of Exhibit 4 (5), it is seen that it is

Medical report of second party and it reveals that the second party

has  renal  issues  and  “bilateral  accentuated  renal  cortical

echogenicity  seen  with  poor  corticomedullary  differentiation”  is

seen in his kidney. He has submitted the prescriptions of Excel care

Hospital i.e Exhibit 4 (120 which reveals he is on Insulin.   Hence,

from these  evidences,  there  is  no  scope  left  for  doubt  that  the
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second party is a patient spending a lot of money from the salary of

Rs.54,000/-. 
18. DW-3/ the second party has also a widow old aged mother to

maintain. It is to be noted that the second party is legally liable to

maintain his mother who is old and having no source of income, like

any other sons.
19. From the evidence of the PW3, it is found that he is a student of

Shankardev  Sisu  Niketan,  Simaluguri  and  his  school  fees  is

Rs.12,000/- per year. He does not have any knowledge of any other

fees to be paid at School. In that case, the school expenditure of

PW3 Sri Sudipta Kumar Borah will be Rs.1,000/- per month. 
20. It  is  also found that the second party is  staying alone at a

rented house and due to the behavior of the second party and her

son, he is avoiding to visit his house. The first party and her sons

are staying at Simaluguri,  Lakhimpur. From the evidence of DW3

(second party), it is found that the second party has purchased two

plots of  land measuring one 8 katha in  Rs.68,000/-  and another

(one) 1 bigha (six) 6 locha in Rs.80,000/- and constructed a house

in the year 2008. The value of the eight katha of land with house

will be 15 lakh and other plot of 2.5 lakh now. Both these plots and

immovable properties are in possession of the first party and her

sons. The first party and her sons are residing in their house itself.

It is also visble from Exhibit 1 i.e Salary statement of the second

party that on many occasions the first party has withdrawn money

from his account. PW-1 (first party) has also admitted that her son

has withdrawn Rs.20,000/- in the last month,  i.e.,  October,  2018

from the joint account cheque issued by her.
21.  Situated thus, considering the physical condition of the second

party  due  to  which  he  has  to  spend  for  treatment,  his  liability

towards his old mother and the fact that the immovable property of

the second party  in  which the first  party  and her  son is  having

possession,  I  find  that  monthly  maintenance  of  an  amount  of

Rs.1000/- (Rupees one thousand) per month for the first party and

Rs. two thousand ( 2000) for her minor child, namely, Sri Sudipta
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Kumar Borah will be reasonable amount of maintenance to be paid

by the second party.

ORDER

                In result, the petition filed by the first party is allowed on contest

granting monthly maintenance of an amount of Rs.1500/- (Rupees

one  thousand  five  hundred)  per  month  for  the  first  party  and

Rs.2000/-  (rupees  two thousand)  per  month for  her  minor  child,

namely,  Sri  Sudipta  Kumar  Borah,  totaling  to  Rs.3500/-  (Rupees

thirty five thousand) per month from the date of passing this order. 

The second party is directed to pay the same on or before 7th day of

each month in the court or in the bank account of the first party, if

she furnished the same through this court to the second party.
Give a free copy of the judgment and order to the first party. 

Given under my hand and seal of this Court on this 10th day

of May, 2019, at Lakhimpur, North Lakhimpur.

                          Sri Jayanta Kumar Saikia

            Judicial Magistrate, First Class,

    Lakhimpur, North Lakhimpur.

Typed by Steno Gr.III
Debashis Bhuyan
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APPENDIX

PW EVIDENCE

PW-1 : Smt. Thunumoni Phukan Borah (first party)

PW-2       : Sri Samujjal Kankan Borah

PW-3       : Sri Sudipta Kr. Borah

DW EVIDENCE 

DW-1 : Smt. Pranali Borah

DW-2       : Sri Nakul Changmai

DW-3       : Sri Paramananda Borah (second party)

PW Ext. :  NIL

             DW Ext.   

1. Exhibit 1 : Salary account

2.  Exhibit 2(1) : Royal Medicine (Date 13.02.2019) (Cash Memo)

3. Exhibit 2(2) : Cash Memo (Date 03.06.2018)

4. Exhibit 2(3) : Cash Memo (Date 07.06.2018)

5. Exhibit 2(4) : Cash Memo (Date 18.02.2018)

6. Exhibit 2(5) : Cash Memo (Date 29.09.2016)

7. Exhibit 2(6) : Bill / Invoice (Date 27.04.2018) 

8. Exhibit 2(7) : Advice Slip

9. Exhibit 2(8) : Cash Memo (Date 28.04.2018)

10. Exhibit 2(9) : Advice Slip (Date 29.04.2018)

11. Exhibit 2(10) : Cash Memo (Date 29.04.2018)

12. Exhibit 2(11) : Bill / Invoice (Date 27.04.2018)

13. Exhibit 2(12) : IP Refund (Date 27.04.2018)

14. Exhibit 2(13) : Bill / Invoice (Date 27.04.2018)

15. Exhibit 2(14) : IP Refund (Date 28.04.2018)

16. Exhibit 2(15) : IP Refund (Date 28.04.2018)

17. Exhibit 2(16) : Money Receipt (Date 05.07.2017)

18. Exhibit 2(17) : Money Receipt (Date 05.07.2017)

19. Exhibit 2(18) : Money Receipt (Date 05.07.2017)

20. Exhibit 2(19) : Money Receipt (Date 05.07.2017)
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21. Exhibit 2(20) : Money Receipt (Date 05.07.2017)

22. Exhibit 2(21) : Money Receipt (Date 06.07.2017)

23. Exhibit 2(22) : Cash Bill OP (Date 25.10.2017)

24. Exhibit 2(23) : Cash Bill (Date 29.11.2018) 

25. Exhibit 2(24) : Cash Bill (Date 29.11.2018)

26. Exhibit 3(1) : Cash Memo (Date 03.01.2018)

27. Exhibit 3(2) : Cash Memo (Date 10.01.2018)

28. Exhibit 3(3) : Cash Memo (Date 18.01.2018)

29. Exhibit 3(4) : Cash Memo (Date 12.02.2018)

30. Exhibit 3(5) : Cash Memo (Date 21.12.2016)

31. Exhibit 3(6) : Cash Memo (Date 19.12.2016)

32. Exhibit 3(7) : Cash Memo (Date 01.10.2016)

33. Exhibit 3(8) : Cash Memo (Total amount – 8282.00)

34. Exhibit 3(9) : Cash Memo (Total amount – 3972.00)

35. Exhibit 3(10) : Cash Memo (Date 29.09.2016)

36. Exhibit 3(11) : Dietary Advice for Chronic Renal Diseases (Dated

25.10.2017)

37. Exhibit 3(12) : Cash Memo (Date 09.11.2012)

38. Exhibit 3(13) : M.I. Room (Date 14.08.2017)

39. Exhibit 3(14) : Cash Memo (Date 13.12.2017)

40. Exhibit 3(15) : Blood Examination Report (Date 22.06.2017)

41. Exhibit 3(16) : Kanaklata Civil Hospital (Date 14.08.2017)

42. Exhibit 3(17) : Eye Check-up (Date 11.07.2017)

43. Exhibit 3(18) : Cash Memo (Date 04.08.2017)

44. Exhibit 3(19) : Cash Memo (Date 28.08.2017)

45. Exhibit 3(20) : Cash Memo (Date 06.09.2017)

46. Exhibit 3(21) : Cash Memo (Date 28.08.2017)

47. Exhibit 3(22) : Cash Memo (Date 01.08.2017)

48. Exhibit 3(23) : Cash Memo (Date 21.08.2017)

49. Exhibit 3(24) : Cash Memo (Date 20.11.2017)

50. Exhibit 3(25) : Cash Memo (Date 06.08.2017)

51. Exhibit 3(26) : Cash Memo (Date 11.12.2017)

52. Exhibit 3(27) : Cash Memo (Date 03.05.2017)

53. Exhibit 3(28) : Cash Memo (Date 25.07.2017)
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54. Exhibit 3(29) : Cash Memo (Date 19.09.2017)

55. Exhibit 3(30) : Cash Memo (Date 11.11.2017)

56. Exhibit 3(31) : Cash Memo (Date 02.12.2017)

57. Exhibit 3(32) : Cash Memo (Date 09.11.2017)

58. Exhibit 3(33) : Cash Memo (Date 26.12.2017)

59. Exhibit 3(34) : Cash Memo (Date 10.04.2017)

60. Exhibit 3(35) : Cash Memo (Date 21.02.2017)

61. Exhibit 3(36) : Cash Memo (Date 02.02.2017)

62. Exhibit 3(37) : Cash Memo (Date 02.12.2017)

63. Exhibit 3(38) : Cash Memo (Date 27.03.2017)

64. Exhibit 3(39) : Invoice       (Date 02.10.2017)

65. Exhibit 3(40) : Cash Memo (Date 10.10.2017)

66. Exhibit 3(41) : Cash Memo (Date 19.12.2017)

67. Exhibit  4(1)  :  Patient  History  &  Prescription  (Date

29.11.2018)

68. Exhibit  4(2)  :  Department  of  Laboratory  Medicine  (Date

28.05.2018)

69. Exhibit  4(3)  :  Department  of  Laboratory  Medicine  (Date

28.05.2018) 

70. Exhibit  4(4)  :  Excel  Care  Hospital  Prescription  (Date

05.07.2018)

71. Exhibit  4(5)  :  Routine  Check-up  (Excel  Centre)  (Date

06.07.2017)

72. Exhibit 4(6) : ECG Report (Date 05.07.2017)

73. Exhibit 4(7) : Laboratory Medicine (Report) (Excel Centre)

(Date 05.07.2017)

74. Exhibit 4(8) : Laboratory Medicine (Report) (Excel Centre)

(Date 05.07.2017)

75. Exhibit 4(9) : Laboratory Medicine (Report) (Excel Centre)

(Date 05.07.2017)

76. Exhibit  4(10)  :  Laboratory  Medicine  (Report)  (Excel  Centre)

(Date 05.07.2017) 

77. Exhibit  4(11)  :  Laboratory  Medicine  (Report)  (Excel  Centre)

(Date 05.07.2017)
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78. Exhibit 4(12) : Prescription (Excel Centre) (Date 14.07.2017)

79. Exhibit 4(13) : Prescription (Excel Centre) (Date 06.07.2017)

80. Exhibit  5(1)  :  Patient  History  &  Prescription  (Date

29.11.2018)

81. Exhibit  5(2)  :  Department  of  Laboratory  Medicine  (Date

28.05.2018)

82. Exhibit  5(3)  :  Department  of  Laboratory  Medicine  (Date

28.05.2018) 

83. Exhibit  5(4)  :  Excel  Care  Hospital  Prescription  (Date

05.07.2018)

84. Exhibit  5(5)  :  Routine  Check-up  (Excel  Centre)  (Date

06.07.2017)

85. Exhibit 5(6) : ECG Report (Date 05.07.2017)

86. Exhibit 5(7) : Laboratory Medicine (Report) (Excel Centre)

(Date 05.07.2017)

87. Exhibit 5(8) : Laboratory Medicine (Report) (Excel Centre)

(Date 05.07.2017)

88. Exhibit 5(9) : Laboratory Medicine (Report) (Excel Centre)

(Date 05.07.2017)

89. Exhibit  5(10)  :  Laboratory  Medicine  (Report)  (Excel  Centre)

(Date 05.07.2017) 

90. Exhibit  5(11)  :  Laboratory  Medicine  (Report)  (Excel  Centre)

(Date 05.07.2017)

91. Exhibit 5(12): Prescription (Excel Centre) (Date 14.07.2017)

92. Exhibit 5(13): Prescription (Excel Centre) (Date 06.07.2017)

 

                                      Sri Jayanta Kumar Saikia 

                                           Judicial Magistrate, First Class,

                                           Lakhimpur, North Lakhimpur


